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”
New Dalhis this the 7" day of August, 19993

HON 8L E M Ro 5o R ADIGE, VICE  CHAIRY N (R) o |
HON SLE MR.KUL BIP SINGH ,AMBER(QD)

S0 1319, Pkt.1/sector D,
Uasmt ijg .
New Delhi . oeo fpplicant

'(In pe rson )

| Vo rstss
thion of India
through ‘

1, Comptroller &‘ ‘Audi tor General of Indla

(cag), 10, Bahadurshahzafar Marg,
Now Delhi-2

2. Secrataryy
ministry of Urban Affairs,
Niman Bhawan,
Neow Delhio”

3. Bhagineer-in=Chief,
Cantral PuD (E=in=C),
Nfi man Bhauan,
New OBlhi-II
(redesignated) -
Of rector General of wks(0G(W),

N ew Dal hi=II 00 o RBSPON dentso.

ORDER® *
HON *BLE MR, S, Ra ADIGE, VICE CHAI A & -

poplicant secks the reliefs contained in para 8
of the 0a with particul ar reference to para 8 (2).

2§ w have heard epplicaat uho argued in persons

3 The 0A is grossly time barred and hit by limitatior

and lack of jurisdiction under section 21(2)(a) a. T¢
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43 The Op 19 disnissed in limined
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: mw“f?{,\/ AT L?‘
( KuLpIp SINGH ) ~ ( SeR.ADIGE )

measer(d) vice cHATRIm (n)o




